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KARNATAKA LOKAYUKTA

No.UPLOK-2/DE/129/2016/ ARE-11 Multi Storied Building,
Dr. B.R. Ambedkar Veedhi,
Bengaluru-560 001.
Dated 28.03.2019

RECOMMENDATION

Sub:- Departmental inquiry against Smt. Seema Taranum,
the then Panchayath Development Officer,
Hangarahalli Gram Panchayath, Holenarasipura
Taluk, Hassan District - reg.

Ref:- 1) Government Order No. mewe@/33/Mmom050/2016

dated 23.04.2016 and its corrigendum dated
26.04.2016.

2) Nomination order No. UPLOK-2/DE/129/2016
dated 07.05.2016 of Upalokayukta-2, State of
Karnataka.

3) Inquiry report dated 26.03.2019 of Additional
Registrar of Enquiries-11, Karnataka Lokayukta,
Bengaluru.
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The Government by its order dated 23.04.2016 and
corrigendum dated 26.04.2016, initiated the disciplinary
proceedings against Smt. Seema Taranum, the then Panchayath
Development Officer, Hangarahalli Gram Panchayath,
Holenarasipura Taluk, Hassan District [hereinafter referred to
as Delinquent Government Official, for short as ‘DGO’] and

entrusted the departmental inquiry to this Institution.

2.  This Institution by Nomination Order No. UPLOK-

2/DE/129/2016 dated 07.05.2016 nominated Additional
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Registrar of Enquiries-11, Karnataka Lokayukta, Bengaluru, as
the Inquiry Officer to frame charges and to conduct
departmental inquiry against DGO for the alleged charge of

misconduct, said to have been committed by her.

3.  The DGO - Smt. Seema Taranum, the then Panchayath
Development Officer, Hangarahalli Gram Panchayath,
Holenarasipura Taluk, Hassan District was tried for the

following charge:-

ReY oIT BY, BRIITACTT VRIS TONTY,
MO TOTONEONY  TOONS ORF[H  WRTOOIRN
3IF, ARFLRIweR,  2013-143¢ IZ RS
BReIoDBODY e Doy B0 B¢ POIFH A=OR
GP0H W DOBWRTINT, WS & WOFF IID
BTG, MOIT  BOIF  wIOONG, XedW  de  IITeRT

dedm@ﬁ@om weRdes 30 X 35 o8 @nEdy,
©3FWREROB THFH TOWONSR RADINT, AR, &I
BRIy SIS TREDEROD  DIOD  IPTOOD  Tod
REOFOROT  TEd  TJROPWD  JORSAW, 8 W ey
oSPTe  PACSNGR, TOLIRT, FIOD  BYTOD
BITT e8P, IR B.2.OF. [RB J0HoDILETN
T.29,800/- 5120 RBINTG TRBED LOVBRO
SRRBRDITC DROT IBFFSERCTHIN FTFd FPITIR
NBRITYT 0e30NY [ENEROB DIFB30WOT  WBEFR

FTOFWT JoNOeE Rewo JORDNR (SBI) 1966 3(1) (i)

803 (iif) SBoHY THIFRICHIINGO.”
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4.  The Inquiry Officer (Additional Registrar of Enquiries-
11) on proper appreciation of oral and documentary evidence
has held that, “charge against the DGO by name Smt. Seema
Tharanum (name written by her as Seema Taranum on the note
sheet on 21.10.2016) that without verifying the records and only
on the basis of the photograph of the foundation laid by
Manjula on the site measuring 30 x 35 feet which belonged to
Shanidevara Temple of Hanumanahalli Village, Hassan
District, the DGO during her tenure as Panchayath
Development Officer, Hangarahalli Gram Panchayath,
Holenarasipura Taluk, Hassan District enabled release of a sum
of Rs.29,800/- through GPS to Manjula under Basava Yojane
2013-14 and thereby DGO is guilty of misconduct within the
purview of Rule 3(1)(i) to (iii) of the Karnataka Civil Services

(Conduct Rules, 1966 is proved”.

5.  Onre-consideration of report of inquiry, I do not find any
reason to interfere with the findings recorded by the Inquiry
Officer.  Therefore, it is hereby recommended to the

Government to accept the report of Inquiry Officer.

6.  As per the First Oral Statement of DGO furnished by the
Inquiry Officer, DGO - Smt. Seema Taranum is due for

retirement on 30.04.2041.

7.  Having regard to the nature of charge ‘proved’ against

DGO - Smt. Seema Taranum, the then Panchayath
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Development Officer, Hangarahalli Gram Panchayath,
Holenarasipura Taluk, Hassan District, it is hereby
recommended to the Government to impose penalty of
‘withholding two annual increments payable to DGO - Smt.
Seema Taranum with cumulative effect and to recover a sum of
Rs.29,800/- from the salary and allowances payable to DGO -

Smt. Seema Taranum’.

8. Action taken in the matter shall be intimated to this

Authority.

Connected records are enclosed herewith.

yo.
(USTICEN. ANANDA) 9 o[z

Upalokayukta,
State of Karnataka.
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